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VISVA-BHARATI (AMENDMENT) 

BILL 

The MInister or EdllcatlOll. (Dr. 
1[. L. ShrImali): I beg to move: 

''That the Bill to amend the 
Visva-Bharati Act, 1951, be taken 
into consideration". 

h ~ is a very simple amendment 
and I should not like to take the time 
of the House at any great length. I 
should only like to explain the cir-
cumstances under which this amend-
ment has been brought forward. 

The House will recall that in 1951 
the Visva-Bharati Bill was passed and 
the Visva-Bharati University was es-
tablished. It had a certain effect on 
the existing society, the Visva-Bharati 
Society. As a result of this Act, any 
will, deed or other documents made 
or executed before the commence-
ment of the Act which contained any 
bequest, gift or trust in favour of the 
said Society shall on the commence-
ment of the Act be construed as if 
the University was therein named 
instead of the said Society. The Visva-
Bharati UniverSity had taken over all 
the assets of the Visva-Bharati SOCiety. 

A deed was made on the 26th July 
1923 between Dr. Rabindranath 
Tagore-Gurudev- and the then 
Visva-Bharati Society. As a result of 
this, in consideration of Rs. 5,000 paid 
to him by the said Society. the copy-
right was assigned to the Society and 
the Visva-Bharati Society thereafter 
became entitled to publish his books 
and articles and earn profit thereby. 
Recently, because of a possible lacuna, 
a doubt has been raised that in a 
court of law probably because Of the 
absence of the general words 'trans-
fer of assignment' from this section, 
the Visva-Bharati University might 
not be able to have all profits which 
it has been enjoying, profits under 
copyright with regard to the literary 
works enumerated in the deed of 
asslgIllllent. 

Shrimatl BeDlI Chakravarti,. (Basir-
hat) : What is the position regarding 
copyright? 

Dr. K. L. ShrImaU: At present, the 
Visva-Bharati University has taken 
over all the assets of the Visva-Bha-
rati Society. Since a doubt has been 
raised, it is proposed to make this 
amendment and remove this lacuna 
from the enactment. The intention 
was very clear. It was that because 
of this deed entered uno between the 
Poet and the Society, the .Visva-
Bharati Society should take over all 
rights of copyright, and after the 
University came into existence, it 
took over all the assets of the Visva-
Bharati Society. 

There is another simple amendment 
proposed. It is with regard to the 
Loka Siksha Samsad centres. The 
Visva-Bharati University is doing con-
siderable extension service round 
about the villages there and also in 
some other parts of West Bengal. In 
order to give recognition to the diplo-
mas or certificates which are being 
given at present, it is proposed to 
introduce this amendment also. 

There is another amendment sug-
gested. It concerns the audit of the 
annual accounts of the Visva-Bharati 
University. According to the present 
Act, the audit of the University's ac-
counts is carried out according to the 
directions of the Central Government. 
The Public Accounts Committee have 
been asking repeatedly that all the ac-
counts of the Central Universities 
should be audited by the Comptroller 
and Auditor-General. Therefore, this 
amendment is proposed. Hereafter 
when the Bill is passed, the accounts 
of Visva-Bharati University, like the 
other universities of Banaras and Ali-
garh, will be audited by the Comp-
troller and Auditor-General. 

We are also proposing to give power 
to the Central Universities to borrow 
money on the security of their pro-
perty. Clause 6 of the Bill makes Ioro-
vision for this. 
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These are the sunple amendments 
.which, I hope, will be unanimously 
approved by the House. To recapitu-
late, one deals with the removal of a 
possible lacuna as a doubt has been 
i!xpressed by the Vice-Chancellor, 
who is an ex-Chief Justice of the 
Supreme Court. The second gives re-
-cognition to the certificates and dip-
lomas of the Loka Siksha Samsad 
·centres. The third is with regard to 
the auditing of the annual accounts by 
ihe Comptroller and Auditor-General 
-on a statutory basis. The fourth gives 
power to the Universiiy to borrow 

~  on the security of its property. 
-rhe ·other amendments are of a conse-
quential or minor nature. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill to amend the Visva-
Bharati Act, 1951, be taken into 
·consideration". 

Shrimati Benu Chakravartty: In 
this year of the Tagore Centenary, 
we have once again a chance of con-
.sidering how best we can help-Visva-
Bharati to live up to the traditionS of 
'Tagore. In this connection-
before I come to the clauses of the 
Bill-I would like once again to ask 
~h  House as well as the Minister to 
'Consider what were those ideals and 
bow far we have incorporated them 
in the Visva-Bharati University. Here 
-was a University where Gurudev 
-wanted to bring the broad traditions 
oIf humanism into education in a 
period when education was very 
stereotyped and hedged in with the 
outlook of the British educational sys-
tem. It is ree.Ily sad that Visva-
Bharati has not become a University 
with a distinctive feature, trying to 
bring out and develop these traditions 
'Of Tagore. Rather there is a feeling 
amongst broad sections of our people 
that this distinctiveness is becoming 
less and less with the passing of years, 
as we move further away from the in-
fluence of Gurudev's actual presence. 
When we see how far we have been 

:1600 (Ai) Ll!D-7. 

able to foIlow the writings of Tagore 
and his outlook on education and 
translate his writings into other lan-
guages and write out textbooks for 
our children, it is really suprising that 
we have done very little to spread 
these ideals of education, these ideas 
of humanism, of the love of nature 
which was an integral part of the 
teachings of Tagore. We have done 
very little to develop and disseminate 
them throughout the country. I would 
request the Minister to take up this 
matter more seriously. 

14 hrs. 

It was only yesterday in one of the 
committees of the Central Advisory 
Board of Education we were discussing 
the question of textbooks, how we 
should give better text-books to our 
children in the secondary schools, and 
I was thinking that if we could utilise 
many of the books which had been 
written for the children of Visva-
Bharati by Tagore, many of his writ-
ings on history, literature, general 
philosophy etc., brought out for his 
stUdents in the Visva-Bharati, in pre-
paring text-books for children 
throughout India, that would be one 
of the fittest memorials to this great 
figure in our national life, 

Not only that. The other distinc-
tive feature of Visva-Bharati was this 
question of how to have a simple life 
and yet a rich life for our students. 
That simplicity of life which was to 
be seen in the Brabmacharya Ashrama 
set up by Tagore in those days, 1 am 
afraid is disappearing today to • 
large extent. How we can bring it 
back and develop it further in keeping 
with the times, and establish between 
Nature and our educational system a 
closer contact-these are the questions 
we should consider and in this cente-
nary year while bringing forward this 
Bill we wish more thought had been 
given to these aspects. 

Since we are only on an amending 
Bill, I shall come specifically to the 
proposals made by the Minister and 
the form of the amendments. 
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There is, first and foremost, this 

question regarding ufilisatioil. of all 
property, assets, rights and liabilities 
of the Society whicll Im!. now vested 
in the Visva-Bharati. These will new 
be utilised by this University, whether 
this property is movable or immov-
able, in the name of the University 
instead of the Society. In this con-. 
nection, I wish to bring to the notice 
of the House and the Minister the 
very sinister habit which has been 
developed by the Executive Council. 
I do not know which authority has 
done it, but you will be surprised to 
hear that the copyright rights liave 
been used in such a way that today, 
in this centenary year of Tagore, we 
are precluded from utilising the ex-
tracts of Tagore's writings. More 
than six lines, I think, we cannot use 
for any speech or publication or arti-
cle. You will ,be surprised to hear that 
when the Tagore Peace Centenary 
Festival, one of the most successful 
festivals conducted just a few days 
ago in the city of Calcutta, tried to 
bring out a commemorative volume on 
the v8l"ious aspects of Tagore's works, 
they were faced with this, shall I say, 
selfish outlook or anti-Rabindranath 
Tagore outlook, and they were pre-
vented by these copyright righfs from 
quoting anything more than five or 
six lines, I forget the exact figure. We 
could· not quote, and we had to stop 
the publication of that elI.'Cellent 
volume. Therefore, I say that above 
all, the writings of Tagore should be 
the property of the entire nation. 
They ·should not be utilised only for 
the purposes of making money, though 
I know that making money is an im-
portant aspect. The copyright of the 
writings of Tagore should never be 
permitted to be utilised in such a 
way that the wealth of Tagore is hem-
med in by this mercinary idea. Nor 
ahould we permit a body, however 
eminent, to utilise it in a way that 
nobody can quote Tagore in extenso, 
as was· done ·recently in the case of 
the Tagore Peace Festival. That is 
why I am a little afraid of this amend-
ment, aItboUgb I do admit that not 
Junring this amendment does not 

change the position, because even. 
without this amendment this was. 
being done. 

I am afraid I have not tabled any 
amendment, but I would like this at 
least to be made clear that this oopy-· 
right will not be used against quota-
tions of Tagore not meant for mercen-
ary or commercial purposes, that it 
will not prevent people from dissemi-
nating the quotations, writings and 
verses of Tagore. 

As you know, today Tagore's writ-
ings are loved throughout India, and. 
are getting more and more known in 
this year of the centenary. We have 
many translations in Hindi, and I have 
seen an excellent play in Telugu. I 
know there are sections among our 
people, especially amongst us Bengali., 
who think that the spirit of Tagore is 
not being maintained except in the 
absolutely pure Bengali, but I am not 
one of t1iem. I want that Tagore--
should be appreciated and understood 
In all the languages of India more and 
more. Therefore, even if we cannot 
make an amendment at this stage, I 
would request the hon. Minister to 
make it very clear that the opinion of· 
this House is that ·nothing should be-
done to prevent people from utilising 
the writings of Tagore in quotation 
and illustration, so that the ideas of· 
Tagore are widely disseminated' 
throughout India, and that no one" 
however high in the 'Visva-Bharati, 
would be permitted to prevent dis-
semination of that nature, 

Now I come to amendment to sec-
tion 23 of the principal Act. The' 
powers and duties of the Karma-
Bamiti (Executive Council) have been 
delineated in the various sub-sections, 
of section 23. After laying down the' 
powers and functions of the Executive-
Council, we are adding a clause, whicbl 
says: 

"Provided that no action shall' 
be taken by the Karma Samiti 
(Executive Council) in respect - or 
the number, qualifl.<:ations and! 
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status of teachers" otherwise than 
on the, recommendation of the 
Shikshan Samiti (Academic Coun-
cil) ;" 

This is a very healthy sign provided 
we see to it that the Academic Coun-
cil really remaiDS an Academic Coun-
cil. I mean to say that the Academic 
Council should be formed of only the 
heads of departments and academic 
people, and that the Executive Coun-
oil should not, for any other purpose, 
disqualify any member of the teach-

. ing staff except on the recommenda-
tion of this Academic Council. Sec-

. tion 24 states that the Academic Coun-
cil shall be the academic body of the 
university which shall have control 
and general regulations established 
under it. maintain the standards of 
instruction, education and examina-
tion, and exercise such other powers 
and perform such other dpties as may 
be conferred or imposed upon It by 
statute. I wish the constitution of 
the Academic Couricl1 ajfcf the terms of 
office of its members were prescribed 
by statute. It is right that we should 
keep it an academic body because in 
the past we have seen some trouble 
gn occasions when the Executive 
Council, for reasons other than purely 
academic, has tried to throw out 
teachers. There have been political 
victimisations too in the past, and 
there has been quite some trouble 

. occasionally. Therefore, on the face of 
it, this addition is healthy, provided 
the Academic Council remains really 
of an academic nature, and there is no 
.DOminated member or any other such 
member imported from outside. We 
are now saying that the Loka Shiksha 
Samsad (People's Education Council} 
can conduct examinations or other 
activities. The Samsad is permitted 
to open centres in' different places 
throughout India. 1 think it is the 
main purport of this' amendment. I 
think ,it .is also a good thing provided 
we carry out the same ideas which 
were there in the tiJlle of Rabindra-
nath Tagore and his books and teach-
ings should be disseminated. We 
mould also ,be cleaw in our minds as 
to what exacUy will these examina-

tions be? Will they qualify ,them for 
some particular job? Will they be 
permitted to, give some, -certificates 
which will have the standing of an All 
India examination? All tliese ·matters 
should also be looked into.. But "In 
any cases, that spirit ()f humanism, 
its idea of ,service to people and to 
maintain close touch with, nature 
should also remafrr with the People's 
Education Council. I presume tut 
dissemination of these' tTUngs is 'now 
going to be permitted under the aegis 
of the Visva-Bharati University. It js 
a welcome thing. 

Clause 14 amends section 36 which 
says: 

"The accounts of ·the University 
shall, once at least in every year 
and at intervals of not more than 
fifteen months, be audited by the 
Comptroller and Auditor-General 
of India or any person authorised 
by him in this behalf." 

This should be the position in all the 
Central universities. It is true, as the 
hon. Minister stated, that this has been 
demanded by our Estimates Commit-
tee. In recent times there have been 
some, cases of disappearance ol many 
valuable texts, etc. and it is right that 
we should keep much greater watch 
on the treasures that we have there as 
well as the methods of expending 
those treasures and therefore the in-
troduction of auditing by the Comp-
troller and Auditor-Generaf'fs a good 
thing. But we should also not do any-
thing whiCh will in any way harm 
the autonomy or the development Of 
the organisation. It also says here 
that the audited acounts shall be 
published in the Official Gazette and 
shall be submitted to the Samsad or 
Court and to 'the Paridarsaka or 
Visitor. That too is a good thing. 

I have some objections to clause 15 
which seeks to amend section 38 of 
the principal Act. Under the heading 
Supplementary Provisions, section S8 
says: . 

"Every dispute arising out of a 
contract between the University 
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and lillY of its officers or teachers 
shall be referred to a Tribunal 
of Arbitration consisting of one 
member appointed by the Karma 
Samiti (Executive Council), one 
member nominated by the officer 
or teacher concerned and an um-
pire appointed by the Paridarsaka 
(Visitor), and the decision of the 
tribunal shall be final." 

This is a very healthy provision which 
should not have been interferred with. 
In fact this should have been intro-
duced in other universities and we 
could have overcome many difficult 
situations that have arisen in the 
various Central universities if this pro-
visiOn were made /lpplicable to them 
also. A dispute arises between the 
authorities of the universities and the 
teachers. Instead of going to High 
Courts and Supreme Court and get-
ting injunctions, it would have been 
much better if We had kept this pr0-
vision, as I presume Gurudev in his 
wisdom has advised to have it, and 
bai a tribun,al of arbitration. Now, 
what is being proposed? A proviso is 
sought to be added which, to my mind, 
takes away with the left hand what 
has been given with the right. It 
negates the very thing that has been 
conceded in section 38. It reads: 

"Provided that nothing in this 
section shall be construed as tak-
ing away or affecting the right of 
the University to terminate the 
services of any of its officers or 
teachers in accordance with the 
provisions of the Statutes govern-
ing the terms and conditions of 
serviCe of officers and teachers of 
the UniverSoity." 

The whole idea of bureaucratisation is 
there; it has led to so much evil in our 
universities. It is as if we are work-
ing in factories and /is if the em· 
ployers say: we have the right to hire 
and fire. We have the standing orders 
and we shall interpret all legal docu· 
ments by a lawyer that is the outlook 

. which you are introducing by this pro-
viso. Here is a T,:-j,bunal which will 
go into the entire question of the con-

tract of service jind all the other sta-
tutes governing the terms and condi-
tions of service of officers and teachers 
of the university. Inspite of having a 
tribunal, you are putting in ,this pr0-
viso so that the matters may not ·be 
referred to arbitration. One of the 
main points Of dispute in our industrial 
relations Bill is that the Government 
may or may not refer a matter to • 
tribunal for arbitration even where 
thousands of people are involved; 
even in such cases matters are not 
referred to the tribunal. It there is a 
dispute. We should give it over to· 
somebody to judge instead of going 
through the entire course of litigation. 
If disputes rise, right or wrong, they 
should be referred to the tribunal and 
the decision of the tribunal shall be 
final. This is what was done in the 
original statute of Visva Bharati. In 
the name of amending that Act we are 
going backwards and we are now 
introducing a proviso ,by which the 
right of referring or not referring a 
matter to the tribUnal is being lett 
with authorities of the university. It 
means that the university will have 
the right of terminating the services 
of these officers if the provisions of 
the statute permit it to do so instead 
of submitting it to the tribunal of ar-
bitration. I strongly oppose this 
amendment. By the backdoor you are 
taking away a very good and salutary 
provision which should have been im-
ported into the other Acts and statutes 
of other universities because we do 
not want the universities to be drag-
ged to the courts of law. It is an in-
elegant sight and a sad sight and it 
does not do us any good to see profes-
sors and heads of departments run-
ning to the High Court and the Sup-
reme Court and getting injunction. 
issued and doing SUch like things. It 
is much better that all matters are 
thrashed out at the level of the tri-
bunal. After all, how is it composed! 
One is appointed by the executive 
council, that is the authority of the 
University; the other is nominated by 
the officer or the teacher concerned 
and an umpire of standing is appoint-
ed by the Visitor.·The decision of that 
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tribunal is final. Clause 15 which 
seeks to amend section 38 makes me 
teel that we sometimes tend to forget 
many of t?e things that were done by 
Tagor.e. HIS breadth of vision is to be 
seen m that small section 38 and our 
narrow vision, in that amendment. We 
are unable to trust the teachers: we 
look upon them as people who are just 
~ , who are basically bad, who 

Wl.I1 do dlshonourio the university or 
brmg down the university. We have 
not got the breadth of vision that 
there .is a good side also to the teacher 
who IS going to bring up the future 
generations. But we must give them 
justice; we must be sure that those 
who are in authority will also have 
the capacity at all times to do justice 
and not only to do good, but also seem 
~ do good. This bureaucratic outlook 
IS something that Rabindranath 
~ r  .opposed and that is why his 

unIverSIty flourished and blossomed 
~ r h as something that was new with 
ltS fragrance holding the whole of 
India in its spell. That is why while 
amending the Act, we should try not 
to destroy that very flower which 
:blossomed with such fragrance and 
ibeauty. 

Again, I request the hon. Minister 
to see that nothing is done to utilise 
the copyrights in this cruel and wrong 
manner, as has 'been done in the past, 
as well as to see that this bureaucra-
tic idea of education is not super-
imposed on the structure of Visva-
BMrati. 

Shri H N. Mukerjee (Calcutta-
Central) :' Mr. Deputy-Speaker, Sir, 
my friend, Shrimati Renu Chakra-
vartty, has referred to some of the de-
tails of the amendments which the hon. 
Minister wishes to incorporate in the 
Visva-Bharati Act and I agree with 
her in SO far as she has said, viz., that 
eXcept for one particular clause, clause 
15 by which section 38 is being amen&-
ed to the detriment of the right of offi-
cers and teachers of the university 
when they face dismissal, except for 
that kind of danger, the other amend-
ments are on the whole acceptable as 
tas as we are C()IlCel'!led. 

You will permit me perhaps also to 
refer to certain other things which are 
?f a more general nature, because this 
IS the only opportunity which we have 
got for discussing Visva-Bharati. I 
have alW/lYs found it very difficult to 
understand why it has been that the 
four central universities which are 
directly under the wing of the Minis-
try are so often conducted in a man-
~ r which causes a great deal of pub-
lic concern. It is not for me at this 
moment to go into any detail over it, 
but I do wish that the Ministry offers 
Parliament some material from time 
to time in regard to how the central 
universities are operated. 

When it comes to the case of an ins-
titution like Visva-Bharati, which 
has a very special character of its 
own, it is all the more incumbent that 
the House knows a great deal more 
than it does about the way in whic.'l 
Visva-Bharati has ·been working. 
Only the other day-it was only yes-
terday-the Miinster said in answer to 
Starred Question 592 that as far as 
his Ministry was concerned, Visva-
Bharati was the only university which 
has heen declared as an institution of 
national importance and then, he gave 
the criteria of national importance, 
viz., that the institution must have a 
highly established reputation, must do 
work of a high standard in one or 
more important fields of study or re-
search and it should perform functions 
which are not being performed by any 
of the other universities. That is a 
very correct statement of the position 
and that is how we wish to regard 
Visva-Bharati and consider its work 
with as 'much sympathy as is possibie 
for us to muster. 

But the difficulty is, as my friend 
Shrimati Renu Chakravartty has al-
ready pointed out, that the special 
character of Visva-Bharati, which 
was emphasised by Rabindranath 
Tagore, has deteriorated to an extent 
which is utterly deplorable. When 
Visva-Bharati was founded, the Illogan 
which Rabindranath Tagore gave for it 
was taken out of the Vedas 
~ '4",e4 ... <ilC." 
world becomes a 

"Where the whole 
single nest"-that 
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was the kind of idea with which he 
started the Visva-Bharati. 

As far as we in India are concerned, 
the whole idea of national integration 
was considered b y the poet to be sO 
very important to any kind of educa-
tion that is wrothwhile for our people 
that he tried to set up an institution 
that will subserve the purposes of 
·national integration and of world 
unity. That is why in the early days 
of Visva-Bharati, when the poet was 
alive, there used to come to Shantini-
ketacl international scholars of world-
wide reputation like the late Prof. 
Sylvain Levi, Sten· Konow ·or Dr. 
Vogel. I do not know why in the last 
d_de or· so, there has hardly been 
any instance of scholars· of the sta-
ture of those who used to come to 
VlSva-Bharati in the early days c0m.-
ing to· Visva-Bharati and giving ins-
tluction and also participating in the 
iife of the· community .. 

I notice also that in the days when 
the poet was alive, there used to be 
5l)eCial study of Hindi. The Hindi 
Bhavan was there; it is still there, but 
the wml< does not BeE'IIl to be carried 
on in the manner which is necessary 
t(·day, when problems of national inte-
gration are becoming more acute. 
Apart from the Hindi Bhavan, the 
Ni:l.am of Hyderabad has made an en-
dowment of SOIIIle sort for Islamic 
studies and the poet also insisted that 
that department should be conducted 
very carefully. There was the China 
Shavan, which is still there; that ex-
plli.ins one aspect <)t the poet's mind. 

'lhere were men like the late 
Pandit Kshiti Mohan Sen who studied 
the sant literature of India, Nanak, 
Chhaitanya, Maratha saints like 
Dhanoba and Tukaram, Tamil saivite 
and Vaishnavite saints, Mira Kabir, 
Dadu, Ramanand and the rest of it. It 
was a very special effort which used to 
be made in Visva-Bharati in those 
dllYs to bring before our people a re-
collection of the spiritual legacy, 
which we have got, a legacy which 
really and truly makEls for the selt-

improvement which is necessary for 
us in a very crucial way today. That 
sort of thing does not seem to be done. 

I ullderstand why it is that as :m 
institution of national importance, the 
Visva-Bharati should be doing some-
thing which is not being done in the 
other places carefully enough. But 
the tradition of Buddhistic studies 
which had been started by aha ah~ 
padhyaya Vidhushekhar Shastri and 
hi.; relpers in Visv.a-Bharati seems to 
have almost died down as far as Visva-
Bharati is concerned. Are we going to 
have in Visva-Bharati only another 
university having for its venue a place 
whtlre the poet had established a uni-
versity of his own heart? That W811 
not the idea at all 

Lately, While it does not concern the 
Visva-Bharati University as far as the 
university stage is concerned, linked 
up with the university is a school 
which, there was a proposal lately to 
run on the basis of English as medium 
of instruction. If there was anyone 
single point on which Rabindranath 
Tagore felt strongly, it was that you 
must haVe your instruction at which-
ever stage it may be, in your own 
language. Later the decision W811 
changed and instead of English, Hindi 
was perhaps directed to be introduced. 
But the fact that this decision could 
be taken even tentatively and tempo-
rarily for a time by those who are in 
charge of Visva-Bharati that English 
would be the medium of instruction in 
the school which will lead up to ad-
mission to Visva-Bharati, is something 
which .goes right against the spirit of 
the poet, because the poet stood all 
his life for the languages of our own 
country as the media of instruction. 

This kind of thing has happened 
only because there is no proper under-
standing of the desirability to continue 
and develop the ideals "'hich the poet 
had in mind. because that is the only 
reason why the Visva-Bharati is to be 
sustained as a university by the entire 
resources of the country. Therefore, 
a spirit of bureaucr:acy has invaded 
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the scene of Visva-Bharati; there is no 
doubt about it. That is why only 
lately-it was not so very long ago; in 
April this year, as far as I r ~ 

in the Calcutta Statesman-the Delhi 
edition perhaps also carried ~ h r  

'were some reports ,by a Special Cor-
respondent of that paper regarding 
certain instances of negligence and in-
-difference about having the Tagore 
Museum properly arranged. I have 
·.heard reports from very reputable 
people as to how many things whicll 
were used by . tbe poet .in his.own life 
time are not kept. and maintained in 
the proper· .way, ilL·' the museum. 
'Then, there are' many books in the 
library where Tagore's own notes are 
made on the margin of the volumes, 
&nd those books are also not kept pro-
])Bl"ly and 110 special step is being 
made for that sort or thing. There are 
.aBle officers who have been trying tJ 
do their job very seriously and 
earnestly, but the bureaucratic atmos-
phere which is creepmg into the place 
and has now almost overcome the 
atmosphere of Vlsva-Bharatd is staDii-
"ing in the way. In the Statesman theBe 
articles apeared and I heard certain 
other reports. I happened to convey 
to the Prime Minister my sense of mis-
givings ,at the way the Visva-Bharati 
appeared to be conducted, particularly 
in so far as the Tagore Museum and 
the work in that connection WB8 con-
cerned.. But then, later on, nothing 
happened. On the contrary, a sort of 
report appeared to be circulated in the 
Shantiniketan that the Communists 
are trying to have some kind of an 
eye on Visva-"Bharati and they are 
trying to attack the administration or 
Visva-Bharati and that kind: of thing. 

As far as Rabindra Nath Tagore and 
his. memory is concetned, and the 
legacy which he has ~ us is ~
cerned there is no question of pohti-
cal or' any other kind of difference. 
On the contrary, the whole country 
wants that the memory of Tagore 
should be cherished and treasured in 
the only way in which it should be. 
But there is such an atmosphere 
of distrust that if there is 
any criticism it is always interpreted 
to be compll¥ly obstructive; it is 

never conceded that that criticism is 
intended to be helpful, and it is. 
very regrettable phenomenon that • 
fanner Chief .Justice of India who has 
been himself a pupil otShantiniketan 
is now the Vice-Chancellor and yet 
we do not see any objective instance ot 
improvement in the working of Visva-
Bharati. 

My hon. friend Shrimati Renu 
Cha1a;avartty has referred to this idea 
or copy-right and all that. Now, Sir, 
I do concede that there must be some 
check on infringements of copy-rights. 
I cannot leave it to anybody and 
everybody to take up any of Tagore's 
works and translate it in his own way 
and then publicise it. I must have a 
check. But what happened in this 
case-and she referred to that case--
was that translations of some 
extracts from Tagore's works-short 
extracts--over a number of yel11"l!l 
were made by a very competent set 
of people-and copies ot those trasla-
tions were sent for prior approval bJ" 
the Visva-Bharati Society. 

Sbrimatl Renu Chakravartty: I 
would like the hon. Minister to listen 
to this because this is a scandalous 
state of alfairs that has happened re-
cently. I would like him to listen to 
this. 

Sbri B'. N. Mukerjee: Sir, I waa 
saying that I do concede that copy-
right cannot ·be allowed to be infring-
ed by ,anybody and everybody. I 
know it for a fact that if anY'body is 
going to translate anthing by Tagore 
it has to be examined as to whether 
it is a proper translation or not, and 
the Visva-Bharati might very well set 
up ,a body which will examine whe-
ther a particular translation is accept-
able or not. I do concede that right 
definitely. But what happened was 
that extracts from Tagore's works over 
a long period were tra:nslated-they 
were short extracts---.and they were to 
be published in a book with a non-
profit-making purpose. The transla-
tion was done by a very competent 
set of people. . The copies ot the 
translations were sent long before time 
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in order to get their approval Then, 
later on, they gave very limited appro-
val to only a few of the extracts and 
;rejected the Whole lot, the result be-
ing that the entire project had to be 
given up because the idea of that book 
forming a whole, so to speak, repre-
sentative selection from Tagore's 
works over a certain period could not 
be pursued. 

Now, Sir, perhaps if the law is there 
We cannot go against it. If there is 
a Copyright Act according to which 
translations cannot be made by any_ 
body in any other language before ex-
piry of a certain period:, naturally I 
cannot expect the Government to say 
anything here. They have to change 
the Copyright law. But something has 
to ,be done as far as Visva-Bharati is 
concerned, as far as Visva-Bharati is 
concerned and T,agore's works are con-
cerned. I am told that Bharati's 
works in Tamil are now open to any-
body for translation. The Madras 
Government it seems has given an 
order pennitting anybody to use 
Bharati's works and the copy-right 
rules ,are relaxed to that extent. Now, 
Government has to consider very care-
fully what can be done in this regard. 
But as things stand, Government does 
not consider this matter at all and the 
results are rather deplorable. 

Then, in regard to the question of 
dispute with teachers, Shrimati Renu 
Chakr,avartty has already referred to 
it. There had been some very bad 
instances lately, some incidents taking 
place, somebody assaulting somebody 
else and that kind of thing taking 
place even in Shantiniketan. Again, 
when one of our national professors 
Professor Satyendra Nath Bose, one of 
our very leading scientists, was Vice 
Chancellor, there was a great deal of 
troUible over this sort of thing, only 
because there has come into the pic-
ture a real bureaucratic spirit. That is 
why in Shantiniketan today you find 
wildings being put up which perhaps 
Tagore would have discpproved of 
very strongly. He wanted people to 
live with nature, to Bee the san-rise 

and ~ , to grow up so to speak 
alone WIth everything else in nature 
And, if we have some respect for h ~  
writings let US do something to main-
tain the kind of thing which he wanted 
to keep up. But if we want merely 
another university with something like. 
sky-scrappers cropping up in Birbhum 
soil, that is a very difticult proposition_ 

That is why I suggest to the Minister 
that he gives his mind to this, parti-
cularly in this year of the centenary 
of the birth of Tagore, and. if he does, 
then perhaps he would keep Parlia-
ment more carefully informed of what 
is happening in Visva-Bharati. Then 
he would not come to us only with a 
few technical amendments regarding 
this rule there or that rule there, but 
he would tell us more about how ins-
titutions like Visva-Bharati ought to 
be conducted and what the Govern-
ment's thoughts are in regard to this. 

Mr. Deputy-Speaker: Shri D. C. 
Sharma-I hope hon. Members will 
now be brief in their observations. 

Shri D. C. Sharma (Gurdaspur): 
As brief as the previous Members. 

Mr. Depv.ty-Speaker: If that were 
the case I would not have felt any 
necessity to make my observation. 

Shri D. C. Sharma: All right, Sir. 

Mr. Deputy-Speaker, Sir, I think 
the two hon. Members who preceded 
me have given a very doleful picture 
of Visva-Bharati as it is today. Most 
respectfully I beg to differ from them. 
Of course, they will claim more inti-
mate knowledge of Visva-Bharati 
than I have. They live in the very 
State where Visva-Bharati is located. 
But, all the same, I submit res· 
pectfully that the bureaucratisation to 
which they referred is not to be 
found in a greater degree in this UJIi· 
versity than in any other univerSity 
and, also, that the stamp of the 
genius and of the personality of the 
great Rabindra Nath Tagore that is 
on everything in that 1miversity is, I 
believe, a very big Insurance against 
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those defects of officialdom IIIld other 
things which are apt to creep into any 
university. 

I believe, Sir, Visva-Bharati still 
continues to be a centre of pilgrimage 
-I do not want to USe the word 
Mecca because that migbt lead me 
into trouble- for students and scbo-
lars from all over the world Its Hindi 
Bhavan is still there and is doing 
good work. Its other bhavans are 
also there and they are full of acti-
vity. I think, Sir, thougb the great 
Tagore is not there, still the spirit of 
that great Tagore, the spirit of huma-
nism, the spirit of universalism, the 
spirit of nature worship and all these 
things are there. Only recently I 
met a student, a Sikh young man 
from my own district who had been 
there and who had studied there. He 
p,ve me a very glowing picture of 
the lite at that university. The hon. 
speakers who preceded me, I believe, 
have not been able to keep in touch 
with the spirit that prevails today. I 
believe that Rabindra Nath Tagore 
does not live only through books. He 
will live through his books for all 
time to come, but he will also live 
through his university for all time to 
come. I think this university will 
last as long as India lasts, and this 
university will be one of the many 
monuments for which the nation has 
to be grateful to that great poet and 
humanist. Therefore, though there is 
room for improvement in every kind 
of institution-re-thinking has to be 
done everywhere and we must try to 
reshape things-we must discuss this 
university, as I am going to do now, 
in a spirit of reverence, in a SPirit of 
humility, and not in a spirit of fault-
finding or anything of that kind. I 
believe that the ideals, to which the 
earlier speaker referred, are there, 
and I know some of the teachel'll 
there, and how they live and work in 
the spirit of Rabindranath Tagore, 
how they still cherish the ideals of 
Gurudev, as he was called, hold them 
aloft and propagate them. Viswa-
Bharati still continues to be a great 
centre for the propagation of the' 
ideals of Gurudev. 

1 want to make a few observations. 
about the copy-rigbt to which refer--
ence was made. Thougb I am not L 
legal man, I am of the opinion that. 
so far as the books of Rabindranath 
Tagore are concerned, the law of 
copy-right should not apply. I think 
the law of copy-right is only for a 
period of fifty years. I think we 
are also signatories to the inter-
national. convention at Berne. I feel 
that Visva-Bharati should not depend 
upon the fees of copy-rigbt which it 
gets from the books and writings of 
the great poet. The writings IIIld the 
books. of the great poet should b& 
made available to everybody free of 
charge, as that is one of the ways of 
disseminating the spirit of Rabindra-
nath Tagore. It has been done in the 
case of the Tamil poet, Bharati, as 
was mentioned by the previous spea-
ker. The maintenance, running and 
up-keep of this university should not 
be dependent upon the copy-rigbt 
fees from the sale of the material 
which the great Gurudev has left be-
hind. him. I find that many great 
things have been done during the 
Tagore centenary and there has been 
great. enthusiasm for it even in small 
places, districts, tehsils, toWiIlS, vil-
lages, everywhere. So, one of the 
great things that the Government 01 
India can do during this period is to 
see that all the writiRgs of Tagore 
are made' freely available to anybody 
who wants to study them, provided 
they are fit to study them. For that 
gesture, some thougbt is required and 
I hope that some thought will be 
given to this suggestion and some-
thing will be done. 

I agree with the hon. Member that 
the Academic Council has been vest-
ed with some powers. In some of the 
universities the Academic Council is 
just academic and does not exercise 
any inftuence. So, I am glad that the 
Academic Council has been vested 
with some power, so far as the teach-
ers are concerned. This is a step in 
the right direction, 8i!1d I congra-
tulate the Minister for doing this. I 
hope this Win be the pattern which 
will be followed by other univer--
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: silies also. By doiBg that, we shall 
.18ke;. the: U!achers"" away from. the pale 
,of: whai are called "university poli-
.ial", h ~ they exist or not. I 
feel that this i.s a happy thing and I 
nope the other universities will also 
follow this path. " 

I feel that clause 38 has been mis-
understood. Of course, any univer-

"sity can terminate the services of its 
employees as an employer. This pro-
viso does not mean that the persons 

"who have been dealt,with according 
to this proviso do not have the right 
of appeal to the Tribunal which will 
consist of the representatives of the 
university and the employees. I feel 
that in spite of this proviso the right 

,of appeal is there for any person who 
feels aggrieved and his appeal will 
go to the tribunal. If my interpretation 
is wrong, I hope the hon. Minister will 

,correct me. I feel thai the right of 
-appeal is not taken away by this pro-
·viso. It still exists. 

I am very happy that these edu-
"cation centres are going to be all 
over India. So far, we have thought 
,of universities in terms of regiODS or 
territories. Our universities have only 
territorial jurisdiction. I am very 
happy that Visva-Bharati is game to 
have an all India jurisdiction., It can 
have its examination centres anY-
where it likes. I thiDk that this kind 
of extension of jurisdiction should 
not be confined only to examination 
centres; it "should be extended to other 

h~  also. 

I feel that this will be a Bill which 
will be a very happy departure, so 
far as university administration is 
concerned. I hope that this Bill will 
be studied and copied by all the 
States in India where universities are 
located. I hope that some of its pro-
visions will be taken note of and will 
be put into practice by the Lok Shik-
sha Samsad. It is a great contribu-
tion of great Gurudev and I feel that 
these home study courses, which we 
have in this university, will become 
the nonnal feature of every univer-
sity in India. It is good teat the cer-

titlcates given by this Samsad are 
,oing to be recognised. '11hat will pr0-
vide some employment potential and 
the persons who take these COurseil 
will get some employment. It is good. 
I feel this is somethi.ng which shou14 
be copied by other universities also 
to extend the sphere of education. 

With these words, I welcome thia 
Bill. " It is one of the great thiI1&l 
whiCh has been done during the 
Tagore Centenary celebration. I hope 
this marks an advance, so far as uni-
versity administration is concerned 
and so far as the propagation of the 
ideals of the great Gurudev is con-
cerned. 

Mr. Deputy-Speaker: Shri Bal Raj 
Madhok. Hon Members should not 
take more than seven minutes, 

ShriBal Raj Mal1hok (New Delhi): 
I am in genera}' agreement with the 
spirit of this" Bill, which aims at re-
gulating the affairs of one of the 
most important "and renowned insti-
tutions" of this country, Gurdev 
Rabindranath Tagore was not only 
a great humanist, not only a great 
poet, but also a man endowed with 
great ideas about education as well. 
He founded the instituion, Visva-
Bharati where he could impart the 
best of the modem education on the 
basis of the ancient spirit of the 
Gurukulas and ashramas. 

It, therefore, combined the best 
elements of modern educational in-
stitutions and system and the best of 
the past. So long as he lived he tried 
to maintam that character and that 
spirit in this University. He wanted 
it to be not only a centre of Indian 
education and culture but also tried 
to make it a" centre of education and 
culture of other countries which had 
been in very close contact with India 
in the past. That is why he built a 
China Bhavan. Perhaps, had he lived, 
he would have set up" Burma Bhavan, 
Indonesia Bhavan, Thai Bhavan etc., 
So that these countries which had 
come" _under the cultural impact ot 
India, which had taken much from 
India and from which .now we could 



3631 Visva-BhaTati AGRAHAYANA 15, 1883 (SAKA) (Amendment) Bill 363~ 

take somethi,ng that we have 108t, 
could all come together. That way 
he wanted it to become an inter-
national centre of Indian culture at 
~  type of the International Academy 
that ,we hav.e on Mathura Road run 
by Dr. Raghuvira. 

But, unfortunately, after his death 
·we find that this disti.nctive character 
,of Visva-Bharati. is being destroyed. 
.It is being brought into line with 
.so many other universities that we 
have built in this country. The same 
kind of officialdom, the same type of 
'courses, the same type of administra-
:tion, the same bureaucratisation have 
·come in this University. This, I think, 
is in a way showing dis-respect to the 
memory of the great man whom 
,every Indian, whatever his caste, 
creeQ or affiliation may be, respects 
trom the depth of his heart. 

After these general observations I 
have to make some specific suggestions 
.also in regard to the amendments 
that have been proposed. I very 
much welcome the introduction of 
section 7A regarding the People's 
Education Council, that is, the Loka 
Shiksha Samsad, and the opening at 
its centres outside Bengal, that is, 
outside the jurisdiction of the Visva-
Bharati University. This, in fact, is 
very necessary in view of the growing 
need for education and the failure of 
our various universities to provide 
adequate facilities. 

Furthermore, even though Visva-
Bhara,ti may have lost much of its old 
greatness, people still have some 
kind of a liking or respect for it and 
jf centres affiliated to this University 
are opened in different parts of the 
country, I am sure they will be very 
much welcomed and stUdents will 
flock to them. But that demands two 
things. One is that these centres of 
the Visva Bharati University which 
will be opened outside Bengal should 
not have only Bengali as the medium. 
English can be the medium only in 
the higher classes. In Visva-Bharati 
1I1s0, upto Matriculation the medium 

is Bengali. It the centres of the 
Loka Shiksha Samsad are to be 
opened, say, in Delhi or elsewhere, 
and if the medium there is Bengali, 
only the Bengali boys would be able 
to join them. I suggest that it should 
be provided that alpng with Bengali 
the medium will also be Hindi so that 
boYs whose mother tongue is not 
Bengali may be able to join these 
centres of the Loka Shiksha Samsad 
which may be opened outside Bengal 
in large numbers and thus take ad-
vantage of this facility. 

Another suggestion that I would 
like to make is that just as you have 
permitted this University to hold 
examinations outside its jurisdictiOD, 
similar facilities should also be given 
to other universities also. This is a 
point particularly in regard to Delhi 
We know that till recently the Pun-
jab University used to hold examina-
tions in Delhi. I have :figures which 
will show that every year 15,000 boys 
and girls from Delhi appeared in the 
Punjab University Matriculation Exa-
mination and about 5,000 in the Inter-
mediate and B.A. examinations. In 
fact, more boys appeared in the Pun-
jab University examinations from 
Delhi than in the Delhi University 
examinations. There were causes for 
it. Most of the people were displaced 
persons who came from Punjab and 
who appeared at the Punjab Univer-
sity examinations. Now that facility 
has been taken away. For boys the 
facility has been taken away alto-
gether and for girls it has been laid 
down that only girls domiciled ill 
Punjab can take the Punjab Uni-
versity examinations. That way 
thousands of boys and girls who 
cannot get admission in the Delhi 
University colleges and who want to 
continue and used to continue their 
study through private institutions and 
appear at the Punjab University 
examinations have been deprived of 
that facility. Of course, the Punjab 
University is not under the Central 
Government, but still the hon. Edu-
cation Minister can recommend to the 
Punjab l!niversity that this facility 
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which was given by them to the 
Delhi boys should not be withdrawn 
so that some of the difficulties that 
are being felt by the students in Delhi 
might be removed. 

Another thing to which I would 
like to draw your attention is the 
question of borrowings. It has been 
provided in the Bill that the Uni-
versity will be allowed to borrow 

~ for the purpose of the Univer-
sity. The words here are "for the 
purposes of the University". It Is a 
very wide term. We know that just 
as our Government these days belie-
ve, more in creating showpieces than 
things of real worth, many of the 
universities following the example of 
;he Government are trying to create 
showpieces rather than things of real 
worth. With this provision to borrow 
money for any purpose, they might 
borrow money and spend it for put-
ing up big buildings or for such plans 
and things which may not 
be of much use to the 
University. Therefore in the 
place of 'for the purposes of the Uni-
versity' yOU should have 'for a spe-
cific purpose of the University' so 
that the people and the University 
know that this money is being bor-
rowed for a particular purpose, 
namely, for building this institution, 
library or this kind of a thing. This 
general provision is not very correct. 

In respect of the last clause about 
which Shrimati Renu Chakravartty 
has also spoken, it is true that some-
times some disciplinary action is taken 
against the teachers. Sometimes they 
are removed also. But that is not a 
healthy sign. If our universities are 
really to grow as they should grow, 
there should be more an atmosphere 
of co-operation, of trust. The party 
spirit, factionalism and the removal 
of teachers is something which is not 
conducive to the proper working and 
development of the universities. We 
should see that a university like the 
Visva-Bharati which has .11 special 
background and which Gurudev 

wanted to become a real contre of 
culture and education not only for 
the people of India but for people-
from all over the world, a real centre 
of international co-operation, is kept 
free from this officialdom and this 
kind of bureaucratisation as much as 
possible. 

With these words, I generally com-
mend this Bill. 

14.57 hrs. 

[SHRIMATI RENu CHAKRAVARTrY in the 
Chair] 

Shri KaIika Singh (Azamgarh): 
Gurudev Rabindranath Tagore esta-
blished Visva-Bharati at Santini-
ketan in a rural area in the great year 
1921. He was fuedby the same 
ideals which had led Mahatma Gandhi 
to start the non-cooperation move-
ment, that is, to replace all the Eng-
lish systems which were prevailing in 
India whether with regard to edu-
cation or with regard to any other 
manner of life. Mahatma Gandhi and 
Gurudev Rabindranath Tagore were 
the two great persons who in 1921 
were regarded as the persons who· 
had really come to India for the em-
ancipation of the 30 crores of people 
then living in India. Therefore we 
have to see whether we are conform-
ing to the ideals of Gurudev Rabin-
dranath Tagore when we are running 
this University. 

In the year 1951 the Visva-Bharati 
Act was passed with the object of 
making it an institution of national 
importance. The Constitution of India 
has put in university education as a 
State subject. University education 
is not a Union subject. But under 
Entry 63 of the Union List of the 
Constitution of India, this Parliament 
is empowered to declare any institu-
tion to be of national importance. 
When the Britishers left India we 
had the Aligarh University and the 
Banaras Hindu University as the two 
universities of national importance. J 
do not know what led the British 
people to regard only thes!' two insti-
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tutions as institutions of national im-
portance. One was established by 
Sir Syed Abmed Khan and the other 
by Mahamana Pandit Madan Mohan 
Malaviya. The Banaras Hindu UnI-
versity came into 'being as a reaction 
to what the Aligarh University was 
then doing. Therefore, after 1947. 

Dr. M. S. Alley (Nagpur): May I 
correct the hon. Member? Aligarh 
University came into existence after 
the Banaras University. 

Shri Kalika Singh: But it was 
established in 1904; after that it gradu-
ally came into being as a university, 
after the Banaras Hindu University. 

What I meant to say was that at 
present we have got 46 universities in 
India. In the Third Plan we are going 
to have twelve more. The University 
Grants Commission has recommended 
that for nine lakh population of stu-
dents in universities, India now requi-
res 200 universities. Then, if these 
univerties are all to be State universi-
ties, in that case what is the need of 
this Aligarh Muslim University or 
Banaras Hindu University or Visva-
Bharati at Santiniketan or this Delhi 
University to be distinguished with 
State Universities, if there is really no 
-distinction between these four Central 
universities and all the State universi-
ties? 

Today I find that the Allahlllbad 
University and the Madras University 
'have supplied more of ICS personnel 
and more of all-India administrative 
'personnel than the Aligarh University, 
the Banaras University of the Delhi 
University. Therefore I think we 
-could make it a policy to declare all 
'the universities whicb have attained 
some status of importance to be insti-
tutions of national importance. Now 
the Allahabad University, the Madras 
University a'nd so many other univer-
sities have attained the status, and if 
they are declared to be of national 
importance they will really produce 
students who will take up everything 
in a way which will be conducive to 
the welfue of the whole of India and 

that will not lead to regionalism. That 
is one thing. 

The other thing is that Gurudev 
Rabindranath Tagore had certain ideals 
when he set up this Visva-Bharati 
at Santiniketan. Are we following 
these ideals? Visva-Bharati 'Was a 
substitute name for the university: 
the name meant the VOice of the 
Universe. He had some ideals, and in 
the Act of 1951 I see lhat in section 6 
the powers of the UniversIty are 
defined. The powers are enumerated 
from (a) to (k), and it is onily in (k) 
that it is generally given: ''To do all 
such things as may be necessary, inci-
dental or conducive to the attainment 
of all or any of the objects of the Uni-
versity, and in particular the attain-
ment of the objects set out in the First 
Scbedule for which the institution 
known as Visva-Bharati was founded 
by the late Rabindranath Tagore". It 
was put in as something general which 
was, I think, not to be followed in its 
implementation, ·because 'it Was put in 
as the last clause. 

And the Schedule sets out the ideals 
of Rabindranath Tagore. It lays down 
five of them, and the fifth one is: 

"With such ideals in view, to 
provide at Santiniketan aforesaid 
a Centre of Culture where ri!seareh 
into and study of the religion, li te-
rature, history, science and art of 
Hindu, Buddhist, Jain, Islamic, 
Sikh, Christian and other oiviliza-
tions may rbe pursued along with 
the culture of the West, with that 
simplicity in externals whicb is 
necessary for true spiritual realis-
ation, in amity, good-fellowship 
and co-operation between the 
thinkers and scholars of both Eas-
,tern and Western countries, tree 
from all antagonisms of race, na-
tionality, creed or caste". 

So, if we read into these ideals we 
have to find that Gurudev Rabindra-
nath Tagore wan·ted to establish this 
Visva-Bharati as something which was 
to ,be unique in the whole of the uni-
verse. He was not confining himself 
to the IlIndian education but was fired 
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with a great imagination, because he 
was a pe1'sonality working for the 
whole of the univene. He was inte-
rested in lifting the very life of the 
whole of the universe in the educa-
tional field, and therefore he had laid 
down this broad ideal before himself. 

In 1951 good care was taken to see 
that all the substitute names that he 
bad given for the English names were 
maintained in that Act. ''College' was 
defined as foJlaws: 

.. 'College' shall mean the following 
Colleges and shall include such other 
Colleges as may hereafter be declared 
as such by the University:-

(i) Vidya-Bhavana, 
(ii) Kala-Bhavana, 

(iii) Sangit-Bhavana, 
(iv) Vinaya-Bhavana, 
(v) Siksha-Bhavana, and 
(vi) Paitha-Bhavana." .. 

All these six names indica,tes the 
i'deals which Gurudev Rabindranath 
Tagor€ wanted to .bring fortll in the 
whole of India. And now I am very 
glad that the hon. Minister of Educa-
tion has put in clause 7A by which he 
wants to establish different centres 
throughout India for propagating these 
ideals which Gurudeva ltabindranatb 
Tagore had set out before him. So 
iar we have not found that ideal being 
pursued anywhere in India. It might 
have been done somewhere near Santi-
niketan, but now where else do we find 
this Vidya-Bhavan, Kala-Bhavan, 
Sangit-Bhavan, Vinaya-Bhavan, Sik-
sha-Bhavan or Patha-Bhavan coming 
into be'ng. We think that :if Gurudeva 
Rabindranath Tagore wanted - some-
thing to be done, then it must be either 
done accordin:g to his wishes and 
desires or we should not interfere with 
that university at all and we should 
not narrow down the scope and powers 
of the Visva-Bharati. 

Thel"e are 46 universip.es in India 
now ,and there are going to be two 
hundred. Now we are saying that it is 

a mere university. ibecause as 'Dre' 
very ,first amendment says, it is cOnsti-
tuted as a unh"ersity. It was conSti-
tuted as a university in 1951 also, bue 
now that W'Ol"d has specifically be. 
repeated in the very first amendment: 
because there were some difficulties. 
I think, that were found. 

Therefore, when you limit it as It 

university there is a danger that we 
might be limiting ,the very scope of 
Visva-Bharati itself. Visva-Bharati 
means the voice of the universe. It 
should remain the voiCe of the uni-
verSe and should not be a mere uni-
versity, as it ~  is, as much a region-
nal university as any other university 
in India. 

Therefore, I will emphasize once 
again that we have to see that if 
Rabindranath Tagore was a unique 
person in the whole world and if his 
centenary is being celebrated through-
out the werld-I do not know of any 
other persOn. of culture and edUCaitiOD 
whose centenary has been celebrated 
throughout the world as that of Rabin-
dranath Tagore--if Rabindranath 
Tagore really represents something 
unique in the whole world, unique in 
the whole universe. in that case we 
have to see that he is also lifted to the 
same standard at perscnality as 
Mahatma Gandhi has reached in the 
whole of the universe. Therefore, if 
Visva-Bharati was established by 
Tagore, we have to make it a unique, 
university, something whic.h should be-
bigger in scope and in its objeCts and' 
bigger in its worlting, 

In Russia I found that some poli-
tical parties have established a 
Lumumba University aOO have said' 
that all African people can come and' 
read there. Here I say that it should 
not have some politieaJ. purpose 'like-
that, 'but for this Visva-Bharati same 
such syllabus or curriculum should be 
there which should attract studell.ts 
from all over the world, and it should 
not .be limited to India itself. It 
should attract students from 1he Weal:. 
East, South and North, all races and 
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all-claases. If -we are having a national 
integratiOlll PJ'O&ramD1e in India and if 
we are naoJ!y wanting to establish 
something which should -be integrated 
or which should have an emotional 
integraJt.ion, then I think we should 
follow tae ideals ~ Ranbindranath 
Tagore. We should read into the litera-
ture which Rabindranath Tagore pro-
duced and go into the working of this 
University, Visva-Bharati at Santini-
ketan and then established something 
which will really carryout the national 
integration programme that we are 
having in India. 

Sbri Aurobindo Ghosal (Ulubaria): 
Mr. Chairman, I fully agree With the 
present real picture that has been 
portrayed by Shri H. N. Mukerjee and 
by you Madam. in flamboyant speeches. 
I remember, in my early college days, 
when Gurudeva was alive, I used to 
gO to Shantiniketan almost on every 
holiday and I was tempted to go there 
on every Sunday. After his dea-th, I 
hJ.ve gone and so many persons have 
gone there. Now, we find something 
missing. We do not find that atmos-
phere which has been spoken of, 
which has also been referred to by 
you and by Shri H. N. Mukerjee. That 
atmosphere was entirely - -different 
from the atmosphere which exists at 
preselllt. Because, at that time, this 
officialdom, this red-tapism in the 
administration of this University and 
also in the matter of imp8rtin;g educa-
tian and other activities of this Uni-
versity were not present there. It was 
all informal, but very strict. Not only 
that. In the activities of the different 
Bhavans,--at that time also there were 
not so many Bhavans, we found, 
scholars of different countries, students 
from different States of India were 
studying together and were doing 
reseaTch and having discussions. In 
the sections of art, literture and 
science, there were schools and ream-
ed associations. It was a type of inte-
cration-not national integration, I 
may cllll it world integration--at that 
time. Now, the standard -has gone down 
jn that Universbty. For that reason, 
we have a justifiable complBint that 
the standard tha\ was maintained at 

the time of TagQre has how deteriol'llt-
eel to this extent and jts -activities are 
being transacted like other UniVel'lli--
ties. It has to be seen·by the hOB. 
Minister that the ideals for which this 
U'lliversity was set up by Gurudev are· 
kept up even now. 

As regards the amendments, I would 
like to submit that the principle of 
auditing accounts is very good and it 
has been introduced, I agree with jt. _ 
As regards the activities of the Lok 
Siksha Samsad, education in the· 
different units is in Bengali. I -would 
like to tell the hon. Minister, agreeing 
with Prof. Balraj Madhok that the 
imparting of education should also be· 
in Hindi. The ·books w1hich are writ-
ten in Bengali should be translated 
into Hindi so that the people of other-
States can imbide the sp:rit and influ-
ence of Tagore. 

Regarding the last point. it is really 
deplorable. Gurudev was essentially a' 
poet and a humanist. Naturally, he 
was trying to set up his University in 
such a way that all soris of disputes 
and difficulties and differences that 
would arise between the students and 
the teachers, and between the teachers 
and the executives are solvd in an 
amicable way, in an honorable way. 
For that reason, lie laid down thia 
method of settlement by means of-
arbitration of all disputes, if any, 
among the teachers and the executives 
and the award of the Tribunal was 
considered final. By the present 
amendment, _the hon. Minister is trying 
to take away the force of beautiful pro-
reflects the spirit and philosophy of' 
this amendment, that is. the Univer-
sity authorities, in spite of the Tribu-
nal's award, will be at liberty to take 
action against the teachers if there is 
any necessity. It will be very unfor-
tunate to see that the teachers of the 
Visva-Bharati will going to the High -
Court and the Supreme Court as it Is 
happening in the case of another Uni-
versity set UP by another great man; 
Malaviyaji. So. we should delete this: 
provision which bas .been brought in_' 
as an amendment by the hon. r~ 
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With these words, I would request 

the hon. Minister not only to see that 
this provision is deleted, ·but also to 
see that the standard of the Visva-
Bharati does not deteriorate and it 
xefl'ects the spirit and philosophy of 
Tagore which it used to reflect previ-
ously when be was alive. 

8hri 8. M. Banerjee (Kanpur): Mr. 
Chairman, I rise to support certain 
clauses of the Bill. I have before me 
the various arguments advanced by 
hon. friend who spoke before me. I 
,fully associate myself with the senti-
'ments expressed by you. 

A question has come before us about 
'Visva-Bharati as to how to protect or 
audit its accounts and other things. 
These are technical matters and these 
.are very necessary .to safeguard the 
iBterests of such a big institution 
which, in my opinion,' is a Temple of 
art. When the Centenery celebrations 
'are going on in the counfrY', I am glad 
'I have also got an oppotrunity to say 
"IIomething a·bout this particular insti-
.tution. 

I know that this institution was 
'l!stablished by Gurudev far from the 
maddening crowd and he wanted this 
Institution tD graw like his poems, 
'like his ideas, like those beautiful ver-
'ses, which were appreciated by all and 
-which not only inspired our country-
men, 'but inspired the rest of the 
'World. I feel, after so many restric-
:tions, especially restrictions on the 
'·teachers who are supposed to be the 
builders not only of this particular 
'University, or institution, but of the 
nation, if we go on restricting them 
like this, I do not know what will 
Ibecome of this particular institution. 
What is the difference between this 
University and the other Universities 
in this country? I had occasion to see 
once. I am really sorry or rather 
ashmed that I have not been able to 
;go to this institution oftener and see it 
:and get inspiration. It is just a Temple 
.of art where the students are devotees 
and they devote themselves to see 
·that this particular Temple remains a 
'Temple of art. Tagore's humanism, 

and Tagore's mysticism are all aspects 
of Tagore, and they full find their ex-
pression in the working of this parti-
cular institution, or at least in the 
ideal of it. I do not know whether 
Government are paying enough atten-
tion to these aspects of this particular 
univerSity. 

A question was raised in this House 
as to whether all the works of Tagore 
should be exclusively in the hands of 
the Visva-Bharati. I do not dispute 
that. But a very important point waa 
raised by an hon. Member here that 
even a few lines which were meant 
to be used at the Tagore Centenary 
celebration in Calcutta wt!re not allow-
ed to be used on account of this right. 
Why should this sort of narrow out-
look on Tagore or his work be there? 
If this cannot be removed, I do not 
know whether Rabindranath Tagore 
who was essentially a poet of the com-
mon man can possibly reach the heart 
of the common people. Even after all 
these celebrations in the country, may 
I say in all humility that we have not 
been able to take Tagore's works, his 
poems, his verses and other things, or 
in fact, any work of '!'agore, to the 
slum-dwellers and to the common 
people for whom his heart always 

,bled, these people are unable to know 
the works of Tagore. Why should that 
be so? 

As part of these celebrations I 
expected that either the Visva-Bharati 
or the Government of India or the 
particular committee which was ap-
pointed for the Centenary Celebrations 
would bring out cheap editions of 
certain works, 'or rather the cheapest 
editions, or even editions meant for 
free distribution in the country. If 
the country would have lost a few 
lakhs or crores of rupees to propagate 
the ideals of Tagore, I do not think 
that would have been a wastage, 
especially since we are wasting so 
much on so many other things with 
futile results. Therefore, my sub-
mission is that the Visva-Bharati 
should not come in the way of such 
a work. They should not behave in 
the fashion in which they behaved 
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during the centenary celebrations in 
Calcutta. I feel that this should be 
taken note of. 

I welcome clause 7 of the Bill which 
seeks to insert a new section 7A which 
reads thus: 

"Notwithstanding anything con-
tained in section 7, the University 
may establish and maintain, at any 
place in India examination centres 
for home study courses conducted 
by its Loka Shiksha Samsad (Peo-
ple's Education Council) .... ". 

I am happy to find that such institu-
tions are going to be establis:hed 
throughout the country, but it should 
be done keeping in view the ideology 
of Tagore. 

It seems to me that even the works 
of Tagore or even the ideals of Tagore 
are being used for commercial pur-
poses. Tagore himself stood 1Irmly 
against such commercialism or mate-
rialism. As I understand Tagore, 
"Tagore was never after this kind of 
thing. Therefore, I feel that this sort 
of bureaucratisation of a particular 
institution making Tagore's work a 
commercial thing is going to harm 
Tagore's ideology most; had he lived 
with us today, he would never have 
allowed this kind of thing. 

Coming to clause 15 of the Bill 
which seeks to amend section 38 of 
the principal Act, I would say that 
this is really something peculiar. If 
aection 38 of the principal Act does 
.omething noble and does something 
mblime as compared with the pro-
Yisions in the other Acts governing 
the Allahabad University or even a 
Central university like the Banaras 
Hindu University or the Aligarh Mus-
lim University, what is wrong in it? 
Why should this particular right be 
provided namely that: 

"Provided that nothing in this 
~  shall be construed as tak-
illg away or al!ecting the right of 
the University to terminate the 
aervices of a ~ of its omcera Of 
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teachers in accordance with the 
provisions of the Statutes govern-
ing the terms and conditions of 
services of officers and teachers of 
the University."? 

I feel that politics is going to be 
injected in the Visva-Bharati also as 
in the Aligarh Muslim University and 
in the Banaras Hindu University. I 
hope the hon. Minister must have 
learnt the lesson by now. He wanted 
to experiment in Aligarh Muslim 
University, and he has got the results. 
After having burnt all his five fingers 
in these two universities, why should 
he again try this kind of thing? This 
is going to be a dangerous thing. 
After all, the tearhers of Visva-
Bharati are going there, or at least, 
some of them have gone there, I am 
sure, not for money-making purposes. 
but because they have been inspired 
by the ideology preached by Tagore, 
after reading Tagore's works, the 
ideo!ogy of humanism and so on. Why 
should Government react in this 
manner to such a thing? Why should 
there be suspicion in the mind of the 
hon. Minister about this? So, I feel 
that this clause should be taken out 
of this Bill. 

I am sure that the House, after pay-
ing this glowing tribute to Gurudev 
will not have this sort of clause which 
may injure the sentiments and try to 
victimise those true followers of 
Tagore. If this sort of politics is going 
to be injected, I am sure that in a 
year or so, or at least during the Third 
Five Year Pian, the Visva-Bharati will 
meet the same fate as Banaras Hindu 
University or Aligarh Muslim Univer-
sity. So, I would sound this note of 
caution, and I would warn the hon. 
Minister to see that this clause at least 
is taken out of this Bill. This is a 
pernicious clause which should have 
been taken out and which should not 
have been brought forward before 
the House. 

Dr. E. L. Shrimall: When I moved 
tor consideration of this Bill, I was 
under the impression that the a ~ 
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ments were just of a technical nature. 
But it is quite natural that when we 
are thinking of Visva-Bharati, we 
are always reminded of the Poet who 
founded this institution. And it was 
natura!. that the Members of this 
House should have taken this oppor-
tunity to express their concern about 
the future of this institution. We can-
not pay a greater tribute to the me-
mory of Gurudev, than by ensuring 
that the ideals for which he stood are 
realised throUgh this Visva-Bharati 
whkh was sO dear to his heart, and 
to which he dedicated all his time 
and energy during his life-time. It was, therefore, natural that the House 
Should have been exercised about its 
future. 

After the death of the poet, the 
Goevrnment of India declared this 
institution as a national institution, 
and since then, it has been our con-
stant endeavour to see that the great 
ideals for wh:ch the poet stoOd are 
fulfilled or realised through this in-
stitution. 

Hon. Members have expressed their 
sense of disappointment, and in fact, 
have been exercised over the fact that 
the institution as it exists today does 
not to some extent retain ttiat glory 
wh'ch it had in the times of Gurudev. 
probably is true. But it is not due 
to lack of any support or earnest 
efforts on the ar~ of Government; 
but the fact remains that Gurudev is 
not there; that lustre and that glory 
which illumined not only our cauntry 
but the whole world is not there. That 
is a hard fact and reality which will 
have to be remembered. In an edu-
cational institution Eke Santiniketan, 
It is not buildings. equipment and the 
money that v:e can spend that count 
so much but it is the great teachers 
like the Poe' who alone can restore 
that glory. Therefore, if Members 
lay that we have been imperfect, I 
,dmit . that we have failed to reach 
that height to wh'ch Santiniketan had 
attained during those periods. But, 
Imperfect as We are, we are making 

constant efforts to improve that insti-
tutiOl1. . .J 

A great man like Tagore is bam 
once in thousands c.f years. It waa 
our goOd fortune that we live in the 
times of Tagore and Gandhiji. As 
I said, we could not pay a greater 
tribute to the memory of the Poet 
than by ensuring that this great insti-
tution is continuously strengthened 
and it moves continuously towards 
the ideals which he had placed before 
us. I can only assure the House that 
we shall, on Govermnent's part, leave 
no stone unturned in this behalf. 

Com:ng to the clauses which are 
very innocuous and which need not 
have aroused so much of controversy 
-they are in my opinion, very simple 
-the only clauses which have aroused 
some controversy were with regard to 
copyright and arbEration. On the 
question of copyright, I have already 
told the House that it was in the 
Poet's time in 1923 that the deed of 
assignment was made to the Society. 
The Copyright Act is there. I am in 
general agreement with Members 
that in interpreting the Copyright Act 
as far as Tagore's works are concern-
ed, the University should be very 
liberal. I shall talk over the matter 
with the Vice-Chancellor and other 
authorities of the University to see 
what we can do about this matter. I 
agree that without infringing !hit 
Copyright Act, the message that the 
Poet gives us should be widely dls-
seminated not only in this country but 
allover the world. The world needs 
the message of the Poet today and 
it is only through his works that this 
message can be disseminated; and we 
ahall do all that we can. 

The main reason why I wanted to 
bring forward this amendment waS 
that I wanted that the University 
should continue to be in possession of 
the copyrights. The House may be 
interested to know that the University 
will get a royalty of nearly Rs. 10 
lakas. This amount is being paid 
by the West B a~ Government for 
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\he popular edition of Rachana1lGl" 
which is being published by thU 
Government. The works are becom-
ing popular. People want Tagore'. 
warks and this is bringing a lot of 
money to the University. We must 
safeguard the Copyrigbt. At the 
same time, we must ensure that hiI 
mes.age is disseminated to his own 
people and to the people of the rest 
of the world as widely as possible. I 
am in general agreement with that 
spirit. 

As regards the question of arbitrl-
lion, you, Madam, set the tone. But 
r tb:ink it was quite wmecessary to 
raise the peint. The section says: 

"Ever,' dispute arising out of a 
contract between the University 
and any of its officers or teachers 
shall be referred to a Tribunal of 
Arbitration consisting of one 
member appointed by the Karrma-
Samiti (Executive Council), one 
member nominated by the officer 
or teacher concerned and an um-
pire appointed by the Parld4!'8ak" 
(Visitor), and the decision of the 
Tribunal shall be ftnal". 

All that the proposed amendment 
layS is: 

"Provided that nothing in this 
section shall be construed 118 
taking away or affecting the 
right of the University to termi-
nate the services of any of its om-
cers or teachers in accordance 
with the provisions of the Statutes 
governing the tenns and condi-
tions of service of omcers and 
teachers of the UniVersity". 

The Vice-Chancellor was here. My 
hon. friend, Sbri S. M. Banerjee, is 
wholly mistaken when he says that we 
are trying to introduce any politics 
in this matter. Far from it, we are 
only trying to help the University. 
All that this proviso says is that 
the arbitration tribunal will only 
work according to the statutes and 
ordinances of the University. After 
all, teachers are appointed according 
to certain contracts, according to 

certain statutes and ordinances. It is 
only a clari1I.cation. I have beea. 
assUred by the Law Ministry on this 
matter. As soon as there is a dis-
pute between the Uniersity authorities 
and the teachers, the tendency is for 
the teachers to go to the arbitration 
tribunal at once, without knowing 
fully that whatever action the Uni-
vers;t,. proposes is in accordance with 
the statutes and ordinances or not. 

Mr. ChalrmaD: The original statute 
makes it clear that every dispute shall 
be referred to an arbitration tribunal. 

Dr. K. L. Shrimali: My reading is-
and I have been assured by the La,.. 
J4inistry on this point-that this pr0-
viso is necessary in order to prevent 
frivolous claims for arbitration. This 
is the only intention of this proviso. 

8hri S. M. BImerjee: Will it not in-
volve litigation? 

Dr. K. L. ShrimaIi: After all, if the 
teachers' services are terminated. 
and if they are not satisfied, they are 
quite free to go to court. Who ctm 
prevent them from dOing so? The 
Act was passed by Parliament and 
they are quite free to go to court. 

So there is no questioo ot intro-
ducing any politiCS in the Uniersity. 
It is also wrong to say that we have 
introdUCed politics in Aligarh and 
Banaras. All that we are trying to 
do is to see that they should get rid 
of the politics which was already 
there and which was poisoning the 
academic almosphere of the Univer-
sity. 

In any case, I am gratefUl to the 
Members for supporting this mea-
sure. 

Shri H. N. Mukerjee: in the original 
Act there is a compulsory provision 
which says that every dispute shall 
be referred to a tribunal of arb'tra-
tion whose decision shall be final. 
This has to be reconciled with the 
proviso which sayS that if it goeS 
against the statute etc. it will not be 
lInal. This kfnd of qualifying sta te-
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ment in the statute which Govern-
ment are now going to have perhaps 
might make things worse than they 
are at the moment. I cannot quite see 
how the two can be reconc:iled. 

Dr. K. L. Shrimali: We have to read 
the provision as it is. The amend-
ment we have proposed with regard 
to the tribunal is that the tribunal 
will function only in accordance with 
the statutes and ordinances laid down 
by the University. The tribunal can-
not go against the statutes and ordi-
nances laid down by the University. 

Mr. Chairman: Under what cir-
cumstances will the matter be referred 
to the tribunal? 

. Dr. IL L. ShriBaH: Whenever 
there is a dispute between the Uni-
Yersity and the teachers. With regard 
to the tribunal, it has been laid down 
that the Executive Council can refer 
a case to it. 

Mr. CbaIrman: It ill not G q_ 
tion of 'can', but 'shall'. That is in 
the Act, But the proviso now sug-
gested is contradictory. It has not 
been laid down under what circum-
stances and which situations the 
matter will be referred to a tribunal. 

Dr. K. L. ShrImaIi: Every dispute 
arising out of a contract between the 
University and any of its officers or 
teaehers shall be referred to a Tribu-
nal of Arbitration. First of all, dis-
putes there must be; otherwise, there 
is no point in going to the tnbunal. 
Suppose there is a contract between a 
teacher and the University, and the 
contrad says that four months notice 
lIhall be given before his services are 
terminated. Suppose four months 
notice is not given by the University, 
aDd then there is a dispute between 
the University and the teacher with 
regard to the interpretations of the 
pnm.ions. 

!!Ihri S. M. Banerjee: Il'bat is agreed, 
but the word "shall' is there. 

Dr. K. L. Shrimali: It is a 'ftry 
simple thing. All that we are lSBying 
is that this tribunal cannot go agaimt 
the statutes and ordinances which are 
laid down by the University, ao that 
people might not go to arbitrary pro-
ceedings for flimsy reasons. 

8hri H. 'N. Mukerjee: Is it the in-
tention that the question of termina-
tion of the services any employee of 
the University is to be kept out of the 
purview so far as arbitration is con-
cerned, that disputes exclusive of 
those relating to the question of ter-
mination would be referred to arbitra-
tion? If that is the sense of the pro-
viso, that is wrong. 

Dr. K. L. Shrimali: This proVisiOD 
does not in any way alfect the right 
of the teacher to make an appeal to 
the tribunal. He can always go to the 
tribunal and get a ruling. 

Mr. Chalrman: It would mean that 
IIrstly his services will be terminated, 
after termination he may appeal, and 
whether that a ppeal will be recog-
niaed or not is not made clear by this 
proviso. 

Dr. K. L. ShrlmaU: It does not 
affect his right of appeal in any way. 
All that it says is: 

.... nothing in this section shall 
be construed as taking away or 
affecting the right of the Univer-
sity to tenninate the services of 
any of its officers or teachers in 
accordance with the provisions 
with the Statutes governing the 
terms and conditions of service 
of officers and teachers of the 
University." 

Shri S. M. Banerjee: In this claILW 
the right of the University to termi-
nate the services of teacher is men-
tioned, but there is no mention Of the 
right of appeal Section 38 of the 
parent Act says: 

" .. one member nominated by 
the officer or teacher concernec1 
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and an umpire appointed by the 
Paridarllaka (Viaitor) , and the 
decision of the Tribunal shall be 
final" 

What was wrong with it? Could the 
services not be terminated even after 
that! 

Dr. K. L. Shrimali: I am quite pre-
pared to withdraw this if the hen. 
n,1:ei"i1bel" Uiiuks that it creates any 
doubt in any way, but it bas been 
introduced only in order to safeguard 
against people going to arbitration OD 
llimsy reasons. Otherwise, if there 
is the slightest difference between the 
Vice-Chancellor and a teacher, the 
teacher may go to the tribunal. The 
right is there, but the teachers must 
understand that they have to act in 
accordance with the statutes and ordi-
nances of the University. This pro-
vision will only enable us to create a 
better atmosphere in the Univeralt]r, 
enable the teachers to understand 
that they have to work according to 
certain provisions and honour the 
terms of the contract of their service. 

Shri S. M. Banerjee: What is the 
purpose of introducing this provision 
if you think it is already covered by 
section 38? What is the tear lurkiq 
in the mind of the Minister! It 
should be made clear. 

Sbri KaHb SiD&'h: I think it can 
be taken up when the clauses are 
taken up. 

Mr. CIIaIrman: Is the hon. Minister 
agreeable to withdraw it, or shall we 
leave it as it is? 

Dr. IL L. ShrImaIi: I am quite pre-
pared to withdraw, but still my feel-
ing is that there is no amendment tD 
this section. 

Mr. ChaJnDan: There is no amend-
ment. It is a question of withdrawal 
or noL 

Dr. IL L. ShrImaIi: I am prepared 
to withdraw the clause. 

Mr. CJJairmaIl: The question is: 

''That the Bill to amend the 

Visva-Bharati Act, 1951, be taken 
into consideration." 

The motioft was' ... !.. 
m!iJpted 

Mr. ChaiJomaa: The quemoo ill: 

"That Clauses 2 to 14, stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 to a were added to the 
Bill 

Mr. Chau.an: Clause 15 will have 
to be negatived; it cannot be with-
ciTawn. 

Shri KaUka Siqh: He ill not witlt-
drawing. 

Mr. ChairmaD.: The hOD. Member ill 
not the Minister. 

Dr. K. L. Shrimali: I have with-
drawn it. 

Mr. Chairman: The questioa ill: 

"That Clause 15 stand part of 
the Bill." 

The motion was negAtived. 

Mr. Cbairmu.: The questioa il: 

"That ClaUSe 16 stand part of 
the Bill." 

The motion was lldopte'. 

ClC1use 16 was added to the Bill. 
Mr. ChairmaD: The question is: 

'"l'hat Clause I, the Enactin, 
Formula and the Lon, Title stand 
part of the Bill." 

The motioR WII, C1dopted. 

ClC1use I, the EMcting ~ a and 
the Long Title were added to th4cfill 

Dr. IL L. ShdmaU: I beg to move: 

'"l'hat the Bill, as amended, be 
passed." 

Mr. a ~  The question il: 

'"l'hat the Bill, as amended, be 
pused." 

The ~  lDaB acflJpCet!. ." 




